"

» .

HC Umrao
No.212/PC
S/o Sh. ¥
R/o M.C.F
Mahavir C
Distt. Fa
(through
1. Commi
Polic
Indra
New D
2, Addl.
PCR &
Polic
Indra
New D
3. Dv. C
Polic
Polic
Indra
New D

Justice V.8

CENTRAL ADMINISTRATIVE TRIBUNAT
PRINCIPAL BENCH, NEW DELHI.
RA-212/2003 in
OA-2479/2002
this the 5th dav of August, 2003

RNow 91 5/

anhaiva La
1]
a8

=16, G
010nv

3

:D -

I3

D D
D
Dt n ]

D '
— =

g}
I-l
=

P}
i

apparent on the face of the record would be aone
can  be detected without any detailed submissions
over again

2 Learned counsel for the
asserts (a) the cross examination was n
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Enquiry Officer. He could not have done so; (b} the
defence witnesses have not heen considered; and (c¢)
there was no evidence against the applicant and the
report of the Enquiry Officer acted upon bv the
Digsciplinary Authority is totally on assumptions and
presumptions without any material on the record because
according to the learned counsel there was no
misbehaviour on the part of the aopplicant.

3. During the course of submissions, so far
as the first plea is concerned, it wég not disputed

Officer against the delingquent. We are not dwelling
into the same. As regards the other two contentions
which were vehemently pressed inasmuch as we have gone
through the order passed by this Tribunal. The
contentions raised have been congidered, though
briefly, which do not prompt us to conclude that there
is an error apparent on the face of the vrecord.
Accordingly, Review application fails and is dismissed.

(8.K, Naik)
Member(A)
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